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Both the petitioner number 1 Sri Soman Bhuyan and

the petitioner number 2 Smt. Preety Bhuyan are
present.

Today both the petitioners have filed a petition seeking

waiver of the statutory period of six months. The
petitioners have also filed a joint affidavit.

Heard the learned counsel for the petitioners and also

the petitioners in person.

This case was registered on the basis of a petition filed

under section 28 of the Special Marriage Act 1954 with
prayer for a decree of divorce on mutual consent. The

case of the petitioners was that their marriage was

registered on 2010312009 and thereafter a social

marriage was also performed on 0510412009 as per

Hindu religious rites and customs. After marriage both

the petitioners started llving together as husband and
.' wife at the paternal home of the petitioner number 1

situated at Murhateteli, PS Tezpur, Dist, Sonitpur. As a
result of their wedlock the petitioner number 2

delivered a female child in the year 2015. Since the
year 2018 some disagreements and differences of
opinion cropped up between the petitioners and they
started living separately from 20112120L9. Since that
date the petitioners never lived together as husband

and wife. Their marriage has been irretrievably broken

down and there is no possibility that they would ever

be able to live together. As such the petitioners have

decided to obtain a decree of divorce on mutual



consent. The petitioner number t has returned all the
Stridhan articles to the petitioner number 2 and the
parties have agreed that the minor daughter of the
petitioners shall stay with the petitioner number 1.

The case was registered on 2610912022 and till date
the parties have not come forward for reconciliation. It
is unlikely that they will ever resume their matrimonial
relationship. The petitioner number 2 works in a
hospital at Guwahati and it is difficurt for her to attend
the court regularly on the dates fixed. As such,
considering all aspects of the matter the prayer for
waiver of the statutory period is allowed. It would be
futile to further delay the proceeding.

Perused the affidavit filed by the petitioners. The
petitioners have reiterated in their affidavit all the facts
which were narrated in their petition. It appears that
they have been living apart for more than two years
and there is no possibility of any reconciliation
between them. The marriage between the petitioners
have been irretrievably broken down. As such, the
prayer for divorce on mutual consent is allowed. The
marriage between the petitioners, namely, Soman
Bhuyan and Preety Bhuyan is declared to have been
dissolved.

Let a decree be drawn up accordingly. Let a precept
be issued for cancellation of the marriage certificate.
With this order this case is disposed of.
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